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MR. SPEAKER: Let us sce. I will
consider it. Nothing further.

SHRI B. P. MANDAL (Madhepura):
The Statc of Bihar has become quite
explosive and some time may be given
to the House to discuss the Blhxr situation.
You have already told some of us also
that you will give some time.

12'04 hrs
PAPERS LAID ON THE TABLE

ANNUAL REPORT FOR 1976-77 ON THE
WORKING AND ADMINISTRATION OF THE
Companies Act, 1956

THE MINISTER OF LAW, JUSTICE

AND COMPA! ‘\I\’ AFFAIRS  (SHRI
SHANTI BHUSHAN): I beg to lay on
the Table a copy of the Annual Report
(Hindi and English versions) for the
year 1976-77 on the working and adminis-
tration of the Companies Act, 1956, under
section 3aofdnc-udAcL§P ed in
Library. See No. LT—i1915/78).

DetaiLep Druanps roR  GRANTS oF
MinsTRY OF PETROLEUM, CHEMICALS AND
TILITERS  FOR  1978-70.
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{Placed in Library. Ses No. LT—1916/78].

NotwricaTions unpz InpiaN RaiLwave
Acr, 1890, Revisw, AnnuaL RzrorT
AND DIRECTOR’S REPORT ALONG WITH
STATEMENT OF ACCOUNTS FOR 197475
or Orma Roap Tmanseomr Co. LTD.

THE MINISTER OF STATE
THE MINISTRY OF RA!LWAYS
(SHRI SHEO NARAIN): I beg to lay
on the Table:—

A each of the following
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sions) imued under section 47 of the
Indian Railways Act, 18g0 :—

(i) The Railways Red Tariff (Second
Amendment) Rules, 1978 published
Nouﬁmuon No. GS.R. g47 im
G-zette of India dated the r11th
March, 1978.

(#) The Railways Red Tariff (Fint
Amendment) Rules, 1978, puhluhcd
in Notificaion No. G.S.R. 348 in
Gazette of India dated the rith
March, 1978.

() The Railways Red Tariff (Third

endment) Rules, 1978, published

in Nouﬁnnon No. G.S.R. 349 in

Gazette of India dated thc 11th
March, 1978.

(i) The Railways Red Tariff (Fourth
Amendment) Rules, 1978, published
in Notification No. 3 350 in
Gazette of India dated the 1th
March, 1978.

[Placed in Library. See No. LT—1917/78].

(2) A uch of the fol.lmng
(}m and English versions]

undu’ sub-section (1) of section Gng

of the Companies Act, 1956:—

(i) Review by the Government on the

warking of the Orissa Road Trans-

port Company Limited, Berhampur
(Gm]am) for the year 1974-75.

(%) Annul Rq)rm of the Orissa Trans-
Company Limited, Berhampur
(Gan;zm) for the year 1974-75.

(i#i) Dircctor’s t and statement of
accounts for yea.r 1974- 5 of xhe
Orima Road T
Limited, Berham r (Ganjn.m) and
the comments of the Comptroller and
Auditor General !hereon

A statement (Hindi and Er:fl.uh
(3) ons) shomnga;[enons for delay
:n hy\ng the papers mentioned at (2)
above,

[Placed in library. Se: No. LT—1918/78).

MR. SPEAKER: If you give notice
under 184, I will place it before the
Business Advisory Committee. There are
procedures  in  the Rulu Why do
you not give noticc under rule 184 ?
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